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Shiva Kirti Singh, J.—Heard the parties.

2. The defence of the Respondent University in not paying the admitted post
retiral and other dues of the writ Petitioners who are retired employees of the
University was non-availability of adequate funds.

3. It is not in dispute that it is the obligation of the State Government u/s 32 of
the Bihar Agricultural University Act, 1987 to provide necessary grants to meet
the expenditure of the University. As per order passed on the last date i.e.
26.3.2001 the controlling department i.e. department of Agriculture and Animal
Husbandary has already forwarded the claim of the University for Rs. 3.48 crores
to meet the pending claims of the Petitioners and similarly situated retired
employees. Today a stand has been taken on behalf of the State Government
that the Finance Department had made certain queries from the State
Government and reply of the said queries has already been forwarded to the
Finance Department by the University. It cannot be disputed that the Finance
Department has to. ensure that the funds provided to the University are utilised
in proper manner for which the funds are made available to them. However, in
the context of disputes pending before this Court it is the joint responsibilities of
the State of Bihar and the University to ensure that the lawful dues of the retired
employees is paid within a reasonable time. In that view of the matter all these
writ applications are disposed of with a direction that the State Government must
provide the necessary amount to the University within four weeks from today to
enable the University to pay the admitted dues of the Petitioners within a further
period of four weeks thereafter. Some of the retired employees who are
Petitioners in various writ applications being disposed of, had been Government
employees earlier and part of their G.P.F. Pension and Group Insurance are
required to be paid by the parent department of the State Government. Such
post retirement dues which are required to be paid by the parent department or
the concerned department of the State Government should be paid by the
concerned authorities within a period of two months from the date of production/
communication of a copy of this order before the concerned authority. It is made
clear that in case the admitted dues are not paid within the time fixed then the
concerned employees shall be entitled to an interest at the rate of 5% per annum
for the period of delay occuring beyond the, period fixed by the court and it shall
be the liability of the State Government to meet the expenses on account of such
interest. It is made clear that" the aforesaid direction for payment of interest is
over and above the statutory interest to which an employee of the University
may be entitled over the admitted dues as per decision of the University or as
per provisions in the statutory rules. All these wit applications are disposed of
accordingly.

4. Let a copy of this order be handed over to learned Counsel appearing for the
State and to learned Counsel appearing for the University.
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